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22.02.2021   Counsel for Appellant submits that in this matter, the 

Adjudicating Authority (National Company Law Tribunal, Bengaluru Bench) 

has directed the Central Government to refer the matter to SFIO for further 

investigation. It is stated that in the present Appeal, the limited issue is 

whether such direction could have been given to the Central Government, to 

specifically refer matter to SFIO. 

 Only Respondent No.1 has filed Reply. 

 Respondent No.6 is yet not served. Appellant to take steps to complete 

service on Respondent No.6.  

Other Respondents who have been served, may file Reply within two 

weeks.  

 List the Appeal ‘for admission (after Notice) hearing’ on 6th April, 2021.    
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